
Government of Jammu and Kashmir 
Finance Department 

Civil Secretariat. Jammu 

Notification 
Jammu, the 11111 January 2018 

SRO \ ':3 -In e.xerclse of the powers conferred by secton t64 of the Jammu and Kashmlr Goods and 
Services Tax Act, 2017 {Act NoV of 2017}, 1/le Stale Govemmenl on the recommendations of the council 
hereby makes the following amendment b1 the Jammu and Kashmir Goods and Services Ta.x Rules. 2017, 
namely:-

{i) in rule 17, after sub-rule {1).thefol!owmg sut>-rule shall be Inserted, namely:-
'( 1 A) '"The Unique lden!IIy Number granted under the Central Goods and Services Tax Act, 20 T7 
shall be deemed to be granled under the Jammu alld Kashmir Goods and Services Tax Act. • '; 

(ii) In rule 19, after .sl.tb·rule (1 ), lhe following sub-rule shall be insElled, namely~ 
'(1A). Notwrthstandmg anything contained In sub-rule (1 ), any particular of the 2PP(IC<ltion for 
regrstratlon shall not stand ameil<led with effect from a date earlier than the date of submission of the 
appflcation in FORM GST REG-14 on the. common portal except with tl'le order of the Comrnlssroner 
for reasons to be rec.orded il'l 'uriting and subject to SUCh cond\Uons as \h~ Commls9orn:r may, in tbe 
said order, specify:; 

~ii} vrilh effect from 23ttt October, 2017, in role 69, for sub-f\1\e (4}, 100 fon~Ming shall be subStituled, 
namelt-

'( 4) In the case of zero-rated supply of goods or services or both without payment of tax under band 
or letter- ot undertaking In accordance with the provisiOns of sub-sectiOn (3) of sectton 16 of the 
Integrated Goods and Services 'fax Act. 2017 {13 of 2017), refund of inpo\ tax credit Shall be granted 
as per the following formula-

Refund Amount ::: (Turnover or zero-rated supply of goods + Turnover of zero-raled supply ot 
services) x Net lTC +Adjusted Total Tomover 

Where,-

(A) 'Refund amount• means the m<mmum refund 11'\a\1S admiSsible; 

(B) 'Net 1rc· means input tax credit availed on inputs and Input services during 1/la relevant periOd 
other than the Input lax credit a'lall ed lor which refund is claimed under sulrrules (4A) or (48) or bolt!; 

(C) 'T umover or zero-tated supply of goods• means the va!Lre of zero-rated supply of goods made 
dunng the relevant period without payment or tax under bond or letter of urntertaku~. olher than the 
turnover of supplies tn respect of which refund Is c!almed under sut>-ru!es ( 4A) or (4B) or bolh~ 

(0} ·rumover of zero-rated supply of services· means the value of zero-rated supply of services made 
wrlhout payment of tax under bond or letter of undertalung. ca!C!Jiated in the to::owiDIJ mar.ner. 
namely:. 

Zero-rated supply of services is the aggregate of the payments recewed curing the relevant period for 
zero-rated supply of servrces and zero-rated supply of se!Vices where supply has been completed for 
which paymenl had been received m advance in any penod prior to !he relevant period reduced by 
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advances received for zero-rated supply of services for which the supply of seiVIces has not been 
completed during the relevant period; 

(E) • Adjusted Total turnover' means the turnover In a State or a Union territotY, as defined under 
clause ( 112) of section 2, exduding -

(a) the value otexempt supplies other than zero-rated supplies and 

(b) toe turnover of suppfies in respect of which refund is daimed under sub-rules (4A) or (48) 
ot both, if any, 

during the relevant period; 

(F) ·Relevant period. means the penod for which the claim has been filed. 

( 4A) In the case of supplies received on which the supprrer has availed the benefit of SROnotification 
oo. SR0~45 dated 2~ ol 0c{obet,2Qi7. refund of 1nput tax cred1t a'1al\ed In respect o! other \n?uts 
or input serv1ces used in malmJg zero-rated supply of goods or s<>..rw.:es or bOth. shall be granted. 

(48) In the case of supplies received on which the suppfier has availed the benefit of SROnotifiCation 
No. SR0-443 dated 23rd of October, 2017: or notification No. 4112017-lntegraled Tax (Rate) dated 2~ 
October, 2017, or both, refund of Input tax credit, avarled in respect of inputs received under the said 
notificalions for export of goods and the Input tax credit availed 10 respect of other inputs or input 
services to the extent used in making SlfCh export of goods, shall be granted.·; 

(iv) 10 rule 95 -

(a) for sub-rule (f), the following sub-rule shall be substituted, namely:--
"(1) Any person efig1bte to daim refund of tax paid by him on his inward supplies as per 
notification issued under section 55 shall apply for refund fn FORM GST RF0-10 once in every 
quarter. electronfcally on the common portal or otlleMise. either directly or through a Faolitation 
Centre notified by the Commissioner, along with a statement of the invran:f suppt:es of goods or 
services or both in FORM GSTR-11:~ 

(b) fn sub-rule (3), tn clause (a), the words ·and the price of the supply covered under a single tax 
invoice exceeds five thousand rupees, excluding tax paid .• ff any" snail be omined; 

(v) with effect from 2~ October, 2017, in rule 96-
(a) m the heading, after tbe words 'paid o.n goods', the words ·or services· shall be inserted; 
(b) after sub-rule (8), the following sub-rule shall be inserted, namely--
'(9) The persons clairmng refund of integraled tax paid on export.o!goods or serviceS should not have 
(eceived supplies on which the supplier has availed the benefit ofSRO no!ification No. SR0-445 
dated 2314 of October, 2017 or SRO notification No. SR0-443 dated 23--:i of October, 2017 or 
notification No. 4112017-lntegrated Tax (Rate) dated 2Jtd October, 2017 ·: 

(vi) for FORM GST REG·10. the following form shall be substituted. namely:-



(f) 

(ii) 

(ill) 

(iv) 

(II) 

•form GST REG·10 

[Sea rule 14(1)} 

Application for registration of person supplying online information and data base 
access or retrieval services from a place outside India to a person In India, other than 

a registered person. 
Part-A 

Legal name of the person 

Tax JdentifJCalton number or unique number on the basiS of v..tuch the entity Is ldenl!fied b'flhe 
Government of that country 

Name of the Authorised Signatory 

Email Address of the Aulhonsed Signa tot)' 

Name of the representative appointed In India. if any 

(a) Permanent Account Number of the representative 1n IOdla 

(b) Email Address of the representative in India 

(c) Mobile Number ofthe representative rn India (""91) 

No to- Relevantltlfonna!ion submitted above IS subject to online vefificatJon, whete practicab!e. before pnx.eeding to fill 
up Part-B. 



Part·B 

1. Details of Authorised Signatory 

First Name Middle Name Las1 Name 

Photo 

Gender Male I Female I Others 

Designation 

Date of Birth ODflv'IMNYYY 

Father's Name 

Nationality 

Aadhaar. ifany 

Address line 1 . 

Address of the Authorised Signatory 
Address line 2 

' 
Address fine 3 

2. 
Date of commencement of the online service tn India. DD/MMIYYYY 

' 

3 
Uniform Resource Locators (URLsi of the website through which taxable services are provided 
1 
2. 
L 

4 Junsdlction Cenler 
Bengafuru Wes~ CGST 

Commisslonerate 

Details of Bank Account of representative in lndfa(if appointed) 

5 Account Number Type of account 

Bank Name Branch Address IFSC 



7 

Documents Uploaded 

A customiled list of documools reqwred to be uploaded (refer Instruction) as per the field values In th.e form 

DeclaraUon 
I hereby solemnly aflirm and declare that the Information given herein above is true and correct to th:r best of my 
krlowledga and belief end nothing has been coftcealed therefrom. 

I, _ .•.... . , .• .. . . .. . . . . . . .. . .. hereby declaro that J am authorised to sign on behalf of the Regfstrant. 1 would chatr}e 
and co/lee/ tax liable from tile non-assesse ooline reci{)letJt IOC3led in f<mJble territory and deposit the seme wilh 
Government of India S1gnature 

Place: Name of Authorised Signatory: 

Date. Designation: 

Note· Applicant will require to upload declaration (as per under mentioned format) along with 
scanned copy of the passport and photograph. 

List of documents to be uploaded as ev1dence are as follows:-
1, Proof of Place of Business of representative m Jodia, if any: 

(a) For own premlSes-
Any document Ill support of the ownership or the premises like Latest Property Tax Receipt or Municipal 
Khata copy, or copy of Electricity Btll. 
(b) For Rented or Leased premises-
A copy of the valid Rent I Lease Agreement wrth any document in support cf the ownership of the 
premises of the lessor like latest Property T a~ Receipt or Municipal Khata copy or ropy of Sectncity 
Bill. 
(c) For premises not covered m (a) and (b) above-
A copy of the Consent letter with any document in support of the ownnJSillp of the premises of thE 
Consen!er like Municipal Khata copy or Eleclrioty Bill copy. For shared properfies also. the same 
documents may be uploaded. 

2. Proofof. 
Scanned copy of the passport ol the Non -residen! tax payer with VISA delalls. In case of 
CompanyiSocietyiLLP/FCNRI etc. person who is ho1dmg power of anomey v.ith authorisation letter. 

Scanned copy of Certificate of Incorporation if the Company is registered outside lod)a or L'l India 
Scanned copy of Ucense Is Issued by origrn countty 
Scanned copy of Clearance certifiCate issued by G<wemmenl of India 

3 Bank Account Related Proof; 
Scanned copy of the first page of Bank passbook I one page of Bank Statement 
Opemog page of the Bank Passbook held 111 the nama or the Proprietor I Business Conc;:m - contallling 
the Account No .• Name or the Account Holder. MlCRand IFSC and .Sraneh detatls. 



4. Scanned copy of documents regarding appointment as representative in lndfa, if applicable 

5. Authorisation Form:· 

Instructions-

For Authorised Signatory men!Y.lned in 100 apprn;ation form. Aulhorisa!fon or copy of HesolultOn of the 
Managing Committee or Board of Directors to be filed rn the following format: 

Oeclara\ion for. Authorised Signatory {Separa\e for each signatory) 

I -(Managing D•rector/Whole nme Director/CEO or Po'l/er of Altomey holder) hereby solemnly affirm 
and declare that <<name of the authorised signatory» to act as an aulhorised signalory for the 
busmess « Name of the Bus mess:>> for whk~ application for regiS1rat1on IS being ftledl is registered 
under the Jammu and Kashmir Goods and Service Tax Act. 2017. 

All his actions In relation to this bus•ness will be binding on mel us, 

Signatures of the persons who is in charge. 

S. No. 

1. 

Full Name 

Acceptance as an authorised signatory 

Desfgnation!Status Signature 

I «(Name of authOrised signatory>> hereby solemnly acrord my acceptance to act as au:horisei: 
Stgnatory for the above referred business and aU my acts shall he bmdmg on the business. 

(Name) 

Date: Oeslgna\ien!S\a\us 

Stgnature of Authorised Signatory Plar.,e 

1, If authonsed signatory IS not based in lndla, authentication through cf~gital signature 
certificate shall not be mandatory for such persons. The aulhentica!ion will be done 
through ElectroniC Venficallon Code (EVC). 

2. Appointed representative in India shaD have the meaning as specified under section 14 
of Integrated Goods and Services Tax Act. 2017 ·: 

(vij) in FORM GST REG·13, 
a. rn PART·B, at senal no. 4, the words, 'Address of the entity rn State• shall be substituted 

with the words, ·Address of the entity in respect of which the centralized UlN is sough!'; 
b. in the Instructions. the words, 'Every person required to obta:n a unique identity number 

shall submit the applicatton electromcalt{ shall be subStrtuted ,.,,th L'le words. ·Every person 
required to obtam a unique identity number shaU submtt the application el~onica•ly or 
otherwise. •; 

(viii) for FORM GSTR·11. the following form shalf be substituted. namely:· 



Form GSTR·11 
[See rule 82] 

Statement of lnvrord supplies by persons having Unique Identification Number (UIN) 

1. UIN 

2. Name of the person having UIN Auto populated 

38 Debit/Credit Note received 

VenfJCatJon 

Tn 
Peood 

I hereby solemnly affirm and dedare that the information given herein above IS true and correct to the best of 
my knowledge and belief and nolhing has been concealed therefrom. 

Place Signature 

Narr.e of Authorised Signatory 
Date 

Desgnaooo /Status 

' 



Tflaf we are eligible to claim such refund as specified agency ol UNO/Multilateral Financial Institution 
and Organization. Consulate or Embassy of foreign countriesf any other person! class of persons 
specified/ notilied by the Government. 
Date: Signature of Authorised 
Signatory: 
Place. Name: 

Designation/ Slaws 
Cnstrucrfons 

1. Appi1Cat1on {or refund shall be filed on quart<erly basi~. 

2. 'fable No 6 will be auto· populated from detaJis lumlshed in table 3 of GSTR-11 
3. There will be facility to edit the refund amount as per eligibirtty 
4. Requls~e certificate Issued by MEA granting the facility of refund shalt be produce<! before the 

proper off~eer for processing refund claim.·; 

(x) rn FORM GST ORC-{)7, the Table at serial no 5 shall be omitted. 

ThiS noUftea\JOn shall come into forte on \he date of pubhcaoon of Central C-oods and Serias Tax 
(Fourteenth Amendment) Rules, 20l7ln the central Gazelle. 

.By order of !he Government of Jammu and Kashmir. 

No: ET/Estt/11912017 
Copy to the:-
1. Secretary, GST Council, New Delhi. 
2. All Financial Commissioners. 
3 Ptinc1pal Resident Commissioner, J&K Government, New Delhi. 
4. P nncrpaf Secretary to Hon'bfe Governor. 
5. All Principal Secretaries to Government. 
6. Pnocipat Secretary to Hon'ble Ch1ef Minister. 
7 All Commissloner!Secrelatfes to Govemment 
8 Oivrsronal Commissioner, Jammu!Kashmlf. 
9. Excise Co!llmissioner, J&K, Srinagat 
10. CommisSioner. Commert\al Taxes. J&K, Srinagar. 

SdJ-
(Navin K. Choudhary}. lAS 

Principal Secretary to Government, 
Finance Department 

Dated; 14- 01 - 2018 

11. Additional Commissioner Commercial Taxes (Adm) Jammu/l<ashmir. 
12. Add1tional Commlss1oner Commercial Taxes Tax Plannmg. J&K. 
13. Private Secretary to Hon'ble Mtnister for Finance 
14 . Private Secretary to Hon 'bfe Minister of State for finance. 
15. President Kashmir Chamber of Commerte & lnduslry, Kashmir. 
16. President Federation of industry. Kashmir. 
17 Presldent Chamber of Commerce and Industry. Jammu. 
18 President lnduslrtes assoc1ation, Sari Brahmna, Jammu. 
19. President Tax Bar Asso<:ration, Jammu/ Srinagar. 
20 General Manager, Government Press Jammu/ Kashmir /" . 
21 Pnvate Secretary to Comm1ssioner/ Secretary to Govemmenf, finance f\ 

1 
ru, 1.:n~ 

2 2. Government croer fiteJStock/Fmance website. y ~~ ~ 

{Or. Aadi Faree } 
Under Secretary to ,he Got-emrnent 

I 


